AS INTRODUCED IN THE RAJYA SaBHA
oN THE 10TH M ARcH, 2017

Bill No. LXV of 2016

THEVOLUNTARY ORGANISATION (REGULATION) BILL, 2016
A
BILL

to provide for recognition and regulation of voluntary organisations and for matters
connected therewith or incidental thereto.

Be it enacted by Parliament in the Sixty-seventh Year of the Republic of India as
follows—

1. (1) ThisAct may be called the Voluntary Organisations (Regulation) Act, 2016. Short title,

i extent and
(2) It extends to the whole of India. commencement.

5 (3) It shall comeinto force on such date asthe Central Government may, by notification
inthe Official Gazette, appoint.



Definitions.
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2. InthisAct, unless the context otherwise requires,—

(a) "appropriate Government" meansthe State Government in relation to a State
and the Central Government in other cases,

(b) "fund" means the Voluntary Organisations Assistance Fund established
under section 10;

(c) "National Board" means the National Board of Voluntary Organisations
established under section 3;

(d) "prescribed" means prescribed by rules made under this Act; and

(e) "Voluntary Organisation” means any organisation or institution or society,
whether incorporated or registered or not, which is engaged in any of the following
activities, namely:—

(i) promoting literacy and adult education;

(if) involved in relief operations during natural calamities like floods,
earthquakes, storms, squalls and likewise;

(iii) involved in relief operations and providing assistance to victimsin
cases of accidents;

(iv) involved inrelief operationsand providing assistanceto victimsduring
strikes and other forms of disturbances;

(v) organizing free medical camps, distributing free medicines, promoting
inany way health awarenessamong general public or running freeand charitable
dispensaries,

(vi) providing assistance to orphaned children and runnign children homes
for orphans;

(vii) running schools for orphaned and destitute children and providing
them with all necessary facilities;

(viii) running homes for destitute women and providing al facilities and
training in self-employment;

(ix) running homesfor aged and old persons, wherein all necessary fecilities
and support are provided;

(X) creating awareness among genera public regarding pollution hazards
and teaching methods of pollution control;

(xi) creating awarenessamong general public regarding dangerous diseases
like AIDS and other contagious diseases,

(xii) creating awareness among general public about family planning;

(xiii) creating awareness among general public about ill effects of social
evils like dowry, domestic discords and negligence of dependant persons,

(xiv) creating awareness among general public about the need for religious,
caste and linguistic harmony and educating public about measuresto be adopted
to achieve harmony;

(xv) spreading and taking all necessary steps to enable people to lead a
peaceful and healthy life and for improving general standard of life;

without any profit or commercial intention or motive.
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3.(1) TheCentral Government shall establish aNational Board of voluntary Or gani-
sationsat New Delhi.

(2) TheBoard shall consist of—

(i) aChair per son who shall have experiencein social servicesfor aperiod of
not lessthan ten year s, tobeappointed by the Central Gover nment;

(i) four other members who shall have experience in social servicesfor a
period of not lessthan fiveyears, tobenominated by Central Government in such
manner asmay beprescribed;

(3) TheChair person and other member sof the Board shall hold officefor aterm of
fiveyears.

(4) Thesalariesand allowances payableto, and the other termsand conditions of
serviceof theChair per son and member sof theBoar d, shall besuch asmay beprescribed.

4. (1) The Central Government shall establish a Regional Board of Voluntary
Organisationsin thecapital of every Sate/lUnion territory.

(2) TheRegional Board shall consist of—

(i) achair per son who shall haveexperiencein social servicesfor aperiod of not
lessthan ten year s, tobeappointed by the Central Government;

(i) two other member swho shall haveexperiencein social servicesfor aperiod
of not lessthan fiveyear s, tobenominated by the Central Gover nment on thebasisof
recommendation of the State Gover nment concer ned;

(3) TheChairperson and other member sof the Regional Boar d shall hold officefor a
term of fiveyears.

(4) Thesalariesand allowances payableto, and the other termsand conditions of
serviceof the Chair per son and member sof the Regional Board, shall besuch asmay be
prescribed.

5. (1) TheCentral Government shall makeavailabletotheNational Board and the
Regional Boards such number of officers and employees as may be necessary for the
efficient performanceof their functions.

(2) Thesalariesand allowancespayableto, and other termsand conditionsof service
of theofficer sand employeesof theNational Boar d and the Regional Boar dsshall besuch
asmay beprescribed.

6. Every voluntary organisation shall, within aperiod of three monthsfrom the date of
commencement of this Act, shall apply to the Regional Board for registration with such
particulars as may be prescribed.

7. Every Regiona Board shall, within one months from the date of receipt of an
application from a voluntary organisation, declare whether the application for registration
has been accepted or rejected and in case the application has been rejected, the reasons
therefor.

8. Any voluntary organisation, whose application for registration has been rejected
may appeal to the National Board.

9. The National Board shall, after hearing the views of the Regional Board and the
voluntary organisation concerned, take a decision, which shall be binding on both the
parties:

Provided that the national Board may before taking a decision, consult expertsin the
relevant fields.
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10. (2) TheCentral Gover nment shall constitutea Voluntary Or ganisationsWelfar e
Fund.

(2) TheCentral Government and all the State Gover nmentsshall contributetothe
Fundin such ratioasmay beprescribed.

11. (1) TheCentral Gover nment shall administer theFund in such manner asmay be
prescribed.

(2) TheCentral Gover nment shall makeagrant toeach Voluntary organisation every
year or at such intervalsasit may deem necessary.

(3) Whilemakingagrant under sub-section (2), the Central Gover nment shall consult
theNational Board and themember of Par liament r epr esenting the constituency in which
thehead officeof theorganisation issituated:

Provided that the National Board may consult the Regional Board concerned in whose
jurisdiction the head office of the voluntary organisation is situated before recommending to
the Central Government for release of grant.

12. Every voluntary organisation, which is in receipt of grant from the Central
Government, shall send an annual report to the Regional Board about its activities during the
year and a statement of receipts and expenditure of the organisation.

13. Every Regional Board shall send the annual reports received from the voluntary
organisations under its jurisdiction to the National Board alongwith its comments on the
performance of the voluntary organisations.

14. The Central Government may, after due consultation with the National Board,
reduce the amount of grant or withhold the total amount of grant payable to a voluntary
organisation for such period asit may determine.

15. If, after an enquiry, it is found that any voluntary organisation does not utilise the
money for the purpose for which it was granted or involvesitself in any activities other than
for which it wasformed, the Regiona Board may recommend to the National Board for taking
such action against the voluntary organisation as it may deem fit.

16. The National Board on receipt of areport from a Regional Board, shall take such
action against the voluntary organisation, as it may deem fit.

17. (1) The Central Government may, by notificationin the Official Gazette, makerules
for carrying out the purposes of thisAct.

(2) Every rule made under this Act shall be laid, as soon as may be &fter it is made,
before each House of Parliament, whileitisin session, for atotal period of thirty dayswhich
may be comprised in one session or in two or more successive sessions, and if, before the
expiry of the sessionimmediately following the session or the successive sessions aforesaid,
35 both Houses agree in making any modification in the rule or both the Houses agree that
the rule should not be made, the rule shall thereafter have effect only in such modified form
or be of no effect, asthe case may be; so, however, that any such modification or annulment
shall be without prejudice to the validity of anything previously done under that rule.



STATEMENT OF OBJECTSAND REASONS

Voluntary organisations play a significant role in the development of a nation. They
supplement the activities of the Government intimes of crisis. In times of natural calamities,
voluntary organisations come to the rescue of affected persons even before the Government
agencies. They are doing ayeomen serviceto the society. These voluntary organisations are
engaging themselves in wide range of activities i.e. in providing education, health care,
running homes for orphaned children, old age homes, providing free food and medicinesto
the needy people, etc. However, many of the voluntary organisations are lacking adequate
funds to undertake their activities. They mainly depend upon funds received through
contributions and donations which are not enough to meet their expenditure. Moreover,
there is no mechanism at present, for registration and regulation of the affairs of voluntary
organisations. They do not have any statutory recognition.

At present, Government provides grants to many voluntary organisations. But thereis
no check on utilisation of money granted to them and their activities. As such, these
organisations utilise the money for the purposes other than for which it was granted. On the
other hand genuine voluntary organisations are deprived of any assistance from the
Government.

There is an urgent need to provide for registration and regulation of voluntary
organisations for their better involvement in welfare activities.

The Bill seeks to achieve the above objectives.

PRADEEP TAMTA



FINANCIAL MEMORANDUM

Clause 3 of the Bill provides for the establishment of a National Board of Voluntary
Organisations. Clause 4 providesfor the setting up of Regional Boardsin the capital of every
State and Union territory. Clause 5 makes provision for appointment of officers and staff of
the Boards. Clause 10 provides for the constitution of a Voluntary Organisations Welfare
Fund to which both Central and State Governments will contribute. Clause 11 provides for
making grants to voluntary organisations every year. The Bill, therefore, if enacted, will
involve expenditure from the Consolidated Fund of India. It is likely to involve an annual
recurring expenditure of about rupees one thousand crore from the Consolidated Fund of
India.

A non-recurring expenditure of about rupeesfive croreisalso likely to be involved.



MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 17 of the Bill empowersthe Central Government to makerulesfor carrying out
the purposes of the Bill. Asthe rules will relate to matters of details only, the delegation of
legidlative power isof anormal character.



RAJYA SABHA

A
BILL

to provide for recognition and regulation of voluntary organizations and for matters
connected therewith or incidental thereto.

(Shri Pradeep Tanta, M.P))

GMGIPMRND—4933RS(S3)—10.03.2017.
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